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CENTRgJ ZDMINISTRATIVE TRIBUNAL 
CUTTICK I3ENCH:CUTT?CK. 

!j.A.N. 530 OF 1995 

Cuttack, this the 	day of August,2002 

Shri Susanta Kar Panda 	 Applicant 

Vrs. 

Union of India nd others a 6 0 0 	 Respondents 

FOR INSTPJJCTI )NS 

Whether it be referred to the Reporters N 

or not? 

Whether it be circulated to a 11 the 

Benches of the Tribunal or not? W 

—1" (M.n.MoHrz) 
M MBER(L JDL.) 
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CNP AL 2 DIVTTNI3T ATIVF TFIETJNAT, 
CUTTK BENCH:CLjTTK. 

0 • A • NO • 5 

Cuttacjc, this thel A  day of August,200 

C 3RAM 

HON 'ELE MR .3.1< 
AND 

HON' ELE NP. .M .R.MOHANTY,ME/I]3ER(JrJnL.) 

$hrj Susanta Kunar Panda, 
acied about 36 years, 
son of late Artatrana Panda, 
P.O-.Orancia, DIst.CUttck, 
at present working as Steno 'D' 
in the of ice of the Regional Office, 
Onissa Directorate of Field Publicity, 
M1n1stj of I&2, Government of India, 
Bhubaneswar 	 .... 	Applicant 

Advocates for applicant - N/s Ganeswar Rath 
S .Mjshr 
AJ< .Panda 

Vrs. 

1. 	Union of ind.ia,reresented 
by its •Secreta/, Ministry of Personnel & 
Training , PUblic Grievances & Pefljog, 
Government of India New Delhi. 

Chairman, Staff Selection Commission, 
Deptt. of Personnel & Training, 
Block No.12,LodJ. Road, Now Dolhj-3, 

Regional Director, Staff Selection 
Commission, 5 Esplanade, Row ;est,ld Assembly 
Building Ground, C lcutt-1 

Respondents 

Advocate for respondents - Mr.B.Dash, AcGsc. 

0I... 
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ORDER 

i1R.S.K.HMflAMi3UR C iJDMN . 

The plicant applied for recruitment to 

the post of Inspector of Central Excise/Income-tax, etc., 

as advertised by Staff Selection Commission on 2-8 July 1994 

(Annexure k/i) . Ho was informed by memorandum, dated 

31.3.1995 ( -1ncxure V5) that the age relation under 

4(e) of the advertisement, which he had claimed, was for 

the departmental c andidates who had rendered not less than 

three years continuous and regular service in posts which 

were in the same line or allied cadres and where a relationship 

could be established that the service rendered in the 

Dcpartmeflt would he useful for the efficient discharge of 

duties of ocets for which the recru!tmcnt was being made by 

the Commiss.on. Aggrieved by this decision, the applicant 

filed this aplication w:th prayer for cuashing of the 

order of rejection of his candidature for the oosts  in 

cuestiofl. 

2. The argcflts advanced on behalf of 

the applicant are as follows. The ppliC ant was working 

as a stenographer Grade-D in the Regional Office of 

Directorate of Field Publicity, Bhubaneswar. He cualified 

in the written exjnation. The Respondents would not 

have called him to appear at the written exnination, 

had he not been eligible for age relaxation. The Stenoraphcrs 

fon a feeder cadre for promotion to the post of 
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inector of Cc'ntraJ. Excise/Incorm.-tax, which shows 

that there is a relationship between the cadre of 

Stenographers and that of Inspectors of Central Excise/ 

Incorne-tac. The applicant's service as Stenographer 

would be useful for the efficient discharge of duties 

of the post of inspector of Central Excise/Incne_t. 

The applicant's pica for age relaxation was rejected 

arbitrarily and in violation of the orinciples of 

natural justice. 

Shri 3.Dash, the learned Additional 

Standing Counsel appearing for the respondents, argued 

as follows. The applicant, who was working as a Stenographer 

Grade in the Regional Office of the Dircctorate of 

Field Publicity, Bhubaneswar, was not eliqible for 

age relaxation, as it was me clear in the Advertisement 

(Annexure A/i) and the imjxiqned oxer at Annexure A/5. 

that the age relaxation was available to the deparnent1 

candidates who had rendered not less than three years 

continuDus and reqular service as on 1.3.1994 in Posts 

in snc line or allied cadres where a relationship could 

be est&olished that the service rendered in the Deparmt 

would be useful for the efficient discharge of duties of 

Posts for recruitment was being made by the Commission. 

We heard both sides and perused the 

records. The advertisement at Annexure A/i states, 

nong other things, as follows: 

"UPper age limit is relaxable upto 
the age of 40 years (45 years for Scheduled 
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Caste/Scheduled 'Tribe can(Udates) to 
the departmental candidates who have 
rendered net less than 3 years continuous 

vice as on 01-08-1994 and regular ser  
rovided they are working in posts which 

are in tho saric line or allied cadres and 
where a relationship could he established 
that the service rendered in the depar'nent 
will he useful for the efficient discharge 
of duties of poets for which the recruitment 
is x being me by this exnination....." 

The impugned memorandtn, dated 31.3.1995 (Annexure A/5) 

informed the applicxt that the age relation under 

4(e) of the advertisement was for the departmental 

candidates as mentioned in the vertisement and that 

±flCC the applicant was r. ot working in a post which 	
I 

was in the sane line or allied cadres and no relationship 

could be established between the p 	w ost in hich he was 

working and that applied for by him, his candidature 

was cancelled. It is obvious that only the departmental 

candidates, who had rendered not less than three years 

cont±nuug and regular service in posts in the same 

linc or allied cadres having a relationship which would 

be useful for the efficient discharce of dutI5 of ost 

in question, were eligible for age rela<ation. The 

applioant, who was working as a Stenographer Grade 

in a different Department (Regional Office of the 

Directo rate of Field Publicity, hubaneswar) in a poet 

which had no relationship with the costs he happlied 

for, did not fall within the category of holders of 

posts for which ai7e relation was pomi ssihle • Therefore, 



m 
there is no material in the applir.tion to establish 

his clirii to get age relation for recruinent to the 

post of Inspector of Central Excise/Incort,e_t. 

5. In the light of the facts mentioned 

above, we see no reason for quashing the imruqnod order 

(inexure A/5) and giving the relief to the applicant. 

5. As a result, the application is 

dinissed without any costs. 

EMBER(TrjnL *) 
(s K.HfrmA) 

MEMBER( ?JDMN.) 

 

AN/Ps 
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